[11 May, 2000] RAJYA SABHA

(c) if so, the number of amendments alongwith the date of notifications;

(d)whether any supplementary rules were also made under these
fundamental rules;

(e)if so, when these were made and whether these are independent of
Fundamental Rules; and

(f) how many amendments in Supplementary Rules are made since
then?

THE MINISTER OF STATE OF DEPARTMENT OF PERSONNEL
AND TRAINING AND DEPARTMENT OF PENSION AND
PENSIONERS' WELFARE OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRIMATI VASUNDHARA
RAIJE): (a) to (0 It is true that Fundamental Rules which are applicable to
Government Servants, were framed in 1922. Supplementary Rules were also
made under Fundamental Rules to Supplement Fundamental Rules. As
Fundamental Rules and Supplementary Rules are being administered by
different Ministries / Departments, the information regarding amendments in
Fundamental Rules and Supplementary Rules is not being maintained
centrally.

Terms and Conditions of Deputation

4956. SHRI R.N. ARYA: Will the PRIME MINISTER be pleased to
state:

(a) what are terms and conditions of deputation of officers of Group
'A" Organised services in Autonomous Organisations: and

(b) What is the maximum period of such deputation?

THE MINISTER OF STATE OF DEPARTMENT OF PERSONNEL
AND TRAINING AND DEPARTMENT OF PENSION AND
PENSIONERS' WELFARE OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRIMATI VASUNDHARA
RAIJE): (a) and (b) The terms and conditions of deputation of officers of
Group 'A’ organized services to Autonomous organisations are governed by
the relevant provisions of Rules, Regulations or Memorandum/Articles of
Association of such organisations. If there are no such provisions and if the
appointment is made on deputation basis, by following the provisions of the
Central Staffing Scheme, the tenure and other terms and conditions would be
in accordance with the provisions of the Central Staffing Scheme (CSS).
Under the Central Staffing Scheme, the maximum period of deputation of an
officer at Under Secretary, Deputy Secretary and Director/Joint Secretary
level is 3 years, 4 years and 5 years respectively.
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